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IN THE CENTRAL .ADP1INISTRATIUE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERASAD 

M.A. 750/94. 
in 
O.A. 842/91. 	 Ot. of Decision 	22-9-94. 

Secretary to Government 
Department of Posts 
Union of India, 
New Delhi. 

The Chief Postmaster General, 
I-1yderabad. 

The Director of Accounts (Postal) 
Hyderabad. 

Vs 

M.A. Rasheed Siddiqui 

.. Potitioners/ 
espon dents. 

Raspondent/ 
A pplicant. 

Counsel for the Petitioners/ 
Respondents. 

Counsel for the Respondent/ 
Applicant.  

fir. N.V.RAGHA\JA REDDY, 
Addl.,CGSC. 

fir. KSR Anjaneyulu 

CUR AM: 

THE HUN'BLE SHRI A.V. HARIDASAN 	MEIIBER (JUOL.) 

THE HON'BLE SHRI A.B. GURTHI : MEMBER (MYTh.) 
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MA 750/94 
in 

Oh 842/91. 	 Ct. of Order; 22-9-94. 

(Order passed by Hon'ble Shri A.U.Haridasafl, 
Member(J) ). 

This Miscellaneous Application seeking extention 

of time for implementing the 	ment 	in the Original 

Application is filed after • thespecefied in the 3udgement for 

implementation was over. If the Miscel1anaou cantS had 

any difficulty in implementing the directionst)tEY should have 

x filed the Miscellaneous Application seeking enlargement of 

time for implementing the decision passed in O.A. well within 

time. This having been not done, we dismiss the M.A. No 

order as to costs. 

tGQRTC 
Member (A) 

(A.v.HARIDASAN) 
Member (a) 

Ot, 22nd September, 1994. 
Dictated in Open Court. 

avl/ 	
i11njt. 

DEPUTL RGISTFi\R (JUDL) 

Copy to: 

The Secretary to Government, Department of Posts, 
Union of India, New Delhi. 
The Chief Postmaster General, Kyderabad. 
The Director of Accounts(Postal), Ryderabad. 

One copy to Mr.N.V.Raghava Rddy,Add1.CGSC,CAT,Hyderabad. 

One copy to Mr.K.S.R.Anjaneyulu,Advocate, CAT,}-Iyderabaxli. 
One copy to Library,CAT,Hyderabad, 
One Spare copy. 

YLKR 
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IN THE CENTR\L ?D1iINI5TftTIsjE TRIBUNLL 
HYUERABD BENCH HYDER:AB°D 

THE HUN' BLE MR.? .'J.HRID5N 	MEMBER(.i)/ 

AND 

THE HUN' 3LE MR.? .B.CURTHI 	MEMBER( 

H 	ated:  

M.P./ft -pe- jNo 

in 

C'A.NO. 2-1 

Admi\Lôd and Interim Direc 
Issud, 

llowe\( 

Oisposed of with Directi 
P-IA 	 H - 	 )ismjss€d.__ 

Qisrnisiz1 as withdrawrh/ 

Dismis\ed for Default.] 

RejacteCrderad. 	/ 
No urdL-r \s to costs. 




